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CENTRAL AOMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH \\_,//
NEW DELHI '

O.A. No. 741/94 Now Dolhi, datad 25th April, 1395
HON 'OLE MR, S.R. ADIGE, MEMBER (A)

Shri Chatter Singh,

S/o Shri Tika Ram,

HS Fittor Gr, I, Tkt. No.48,
CyS, TKD, Dolhi Divisien (NR),
Tuglakabad, New Oclhi.

(By Advocate Shri R.K. Bhardwaj) csesaesccoosce APPLICANT

VERSUS

1s Unien of India through tho
Gensral Managor,
Northor Railway, Baroda Housa,
Now Balhi.

2. Tha Divisional Railway Managor,
Dalhi Division, Northem Railway,
DRM Office, Paharganj, Now Dolhi.

3. The Carriago & Wagon Superintendont,
Carriago & uiagon, Tuglakabad,
Northorn Railway, Delhi Oiv.,, a
Office of tho C&W, Tuglakabad,
Now Dolhi.

4. Tho Chair (AEN Tuglakabad),
" Aroa Housing Board,
Tuglakabad,
New Delhi~-110044,

(Shri H.K, Gangwani, advocato for rospondents) eeesseso HESFLNCELTS

JUDGEMENT (ORAL)

BY HON'SLE MR Sa.Re ADIGE MEMBER

In this application Shri Chatter Singh, KS Fittor
Gr. I has prayad for gquashing tho order datad 24.12.83
{Annoxure B) cancalling his priority Fur baottor accommcdaticﬁ/*t'
Type 11 Railway Accommodation and for allotment of guartor Hos
133, Railway Colony, Tuglekabad or any othor guartor en the

Ground Floor according to. his ontitloment.

2o Tho applicant who is an occupant of Typo 1
accommodat ion was recommended for Typo 11 quarter by lotter

datod 27.1.83 (Annoxurs F) and was also allotted a Typo 13,
Quartor vide order datsd 27.7.93 (Annexurs M), but tho quartor
happens to boe on tho Foﬁrth Floor. As the applicant vido

Medical Certificato dt. 11.10,93 (Annexurc C), apparontly suffors -

¢ rom Bronchial Asthma had prayed on 1,8.53 that the sald guartor

A



e AT g T S A R e R,

GK

i
I ﬁ-\
t

Ny

- 2.- j

would not suit him, and he was pfeparod to waito zill a
quartor on the Ground Floor or on the First floor was medo
available. Subsequently by notice dt, 31.10.94 (hanexure &%
to tho rejoindar) it’appoars that the roespondonts now propes§'
to allot him a guarter No. '21A in Railway Colony, Turlakabad
which is Type I1I quartor on tho Ground Floor. Objecticns
ware invited within a wook from the date of issus of that
notice,failing which it would be assumed that thers werc no E
objections. It appoafs that by his lottor datod 24.7%.95
applicant has also convayed his willingness to actopt tho

said quartor.

3. . Applicant’s counsel Shri Bhardwaj statod that
inspits of the passage of ovar 5 months since the izcuo of tﬁat
notica, the quarter had still not bean.allottad to his clisnig
Nore appeared when the case was called out and Shri Bhardwal
was heard, but later rospaondents ceunsol Shri Gangweni
appoared and stated that the respondents were taking acticn -

to allot the applicant.a guartor. o

4, we note this statement and disposc of tniz JA 7
with tho dirsction that 'in terms of notice dated 31.70.54
if no valid objectiézihave been received to tho

sllotmsnt of the said Gr. No. 218, Railway Colony, Tuglakgba@ o
to the applicant, within a wéﬁk Kits issue, thon in torms of
their own notics, tho raspondents shou;d allot th;t guartor,

or any other suitable gquarter to the applicant within onao

month from the date of receipt of a copy of this jucceroni,

fhop
{5.R. ADIGE)
)

Momber (

e e et e i i e e e a4 ™ e e



